NON- REPORTABLE
I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON
ClVIL APPEAL NO 8505 OF 2016
(Arising out of SLP(CGivil)No.17712 of 2015)
DELH DEVELOPMENT AUTHORI TY ... APPELLANT(S)
VS.

PAWAN MATHUR & ORS. ... RESPONDENT( S)

JUDGMENT

KURI AN, J.
1. Leave granted.
2. The issue, in principle, is covered against the

appellant by judgnent in Gvil Appeal No.8477 of 2016

arising out of Special Leave Petition(C vil)No.8467 of

2015.
3. This appeal is, accordingly, disnm ssed.
4, In the peculiar facts and circunstances of this case,

the appellant is given a period of one year to exercise its
| i berty granted under Section 24(2) of the Right to Fair
Conpensat i on and Transpar ency in Land Acqui si tion,
Rehabilitati on and Resettlenent Act, 2013 for initiation of

t he acquisition proceedi ngs afresh.
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5. W nmake it clear that in case no fresh acquisition
proceedings are initiated within the said period of one
year from today by issuing a Notification under Section 11
of the Act, the appellant, if in possession, shall return

the physical possession of the land to the original |and

owner .
6. Pendi ng applications, if any, stand di sposed of.
............... J.
[ KURI AN JOSEPH|
....................... J.
[ ROHI NTON FALI NARI MAN]
New Del hi ;

August 31, 2016.
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